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Payment of Arrears to Sugarcane Grow-
ers in U.P.
*515. SHRI BHUPINDER SINGH
MANN: Will the Minister of FOOD be
pleased to state:

(a) whether it is a fact that the Uttar
Pradesh High Court awarded payment of
arrears to sugargane growers of the State
with interest under the Sugarcane Control
Act;

(b) whether the High Court also re-
primanded his Ministry for their inaction
in the matter, together with details
thereof;

(c) if so, whether Government would
see that other provisions of the szid Act
like “waiting charges, compensation for
uncrushed cane are also implementzad:

(d) whether arrears for Sugarcane pay-
ments in Punjab and other States would
also be cleared, likewise; and

(e) details of arrears in differen:
States?

THE MINISTER OF FOOD AND
MINISTER OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA
PRASAD YADAYV): (a) to (e) The High
Court of Allahabad (Lucknow Bench)
has passed an' Interim Order in W.P.
NO. 1720 (MB) of 1996, M.V Singh vs.
State of U.P. and others, directing the



